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EjsT" 	' 	 theDate

• 	 24.7.20021 	Heard PIr.D.Thaosen, learned 

'1counsal for the applicant and also Mr. 

AjDeb Roy, learned Sr.C.G.5.C:* for the 

Trespondents. 

Issue notice on the respondents 
to show cause as to why the applicatior 

c$hlall not badmittcd., Returnable 

by three weeks. 

List the case on 16.8.2002 for 

admjssion#  
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0.. 232 of 2002 

Noteso 	th 	Rtry 	Da*e m 
hLrlbunal 

28. 3. 02 
Heard Mr.L)ebojtt Thaosen the 

learned counsel for the applicant and 

also Hr.h,teb Roy the learied Sr.CG.S.C. 

In the O.A. the applicant 

assailed the validity, as well as the 

continuance of the order of Suspension 

by the Respondent N0.4 vide order No.1/1/ 

stt/2000/32 dated 10th of March 2000. 

Mr.Thaosen the learned Advocate has now 

submitted that the order of suspension 

is no longer subsisting and the said 

order is revoked by the Authority. 
Joining the issue with Mr.Thaosen, Mr.A. 

Peb Roy also stated that the order of 
uspension dated 23.3.2002 was rescinded 

riUe order zio.1/1/stt/20O0/TCH/6968-74 

in terms oVClause(c) of Sub rule 5 of 

* 	 - 
Rule 10 of the Civil Services Classifica. 

tion, Control and Appeal) Rules 1965. 

In view of the facts mentioned 
above the 0.?.has become infructuous 

and accordingly the same is dismissed 

as infructuous. No costs. 

A copy of the order dated 

23.8.2002 is placed on record. 

ôg&j,-W  .12,W6 2— 	 c 	- 
14 enbei 	 Vice-Chairman 

p4s C?Q 
in 
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Sir 
	 / 

IN THE CENTRALADMINISTRATIVE TRIBUFIAL: GUWAHATI BENCH: 	- 

GIJWAHATI 	 . 

(An application U/s 19 of the admihistratiye trthuna)s Act, 1965) 

O.A. No. 2. ___
' zooz 

IN THE MATTER OF: 

Sh ri Jaj nes h war Bora h 

5/0 Late Than ura m Bora Ii 

	

• 	Field Officer (Mess), (under suspension) 

SS, Training Centre, Haflonq, 

District: N.C. Hills, Assam. 

.Applicant 

-vs-- 	 - 

Union of India 

Represented by' 

The Secretary to the Government of India 

Ministry of Home Affairs, New Delhi 

The Director General. .558 

Ministry of Home Affairs, New Delhi. 

The Joint Director (Pers) 

Directorate General of security 

• 	 Office of the Director, .558, 

• 	 East Block No.V, RK Puram, Dethi-6 

The Deputy Inspector General 

• 	 558, Training Centre, Haflong, 

District:. N.C. Hills 1  Assam. 

Shri B.K. Chakraborty, Enquiry Officer, 

joint area organiser, 

Divisional Head QLJarrs, 558 

Shillong Division, shiUong. 
- 	

. Respondents 

1: PARTICULARS OF THE ORDERS AGAINST WHICH THE APPLICATION 

IS MADE: 

I. 	Office Order no. I I I / Estt. 1 2000 / 32 dated 

10.03.2000 passed by the re.pondent no. 4, placing your applicant 

under suspension in contemplation of disciplinary proceedings against 

him. 
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2. 	Action of the authorities in continuing to keep the 

applicant under suspension for a lone period of time after completion 

of the enquiry  and in not taking any step thereof or revoking the 

suspension order aqainst the applic.ant Inspite of all the witnesses 

deposing in his favour. 

)URiSDI.TION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the 

order against which he wants redressal is within the jurisdiction of this 
TribunaL 

LIMITATION 

The applicant further declares that the application is 

within the limitation prescribed under section 21 of the Administr -ative 
Tribunals Act, 1985. 

4:FACTSOFThECASE: 

i 	That your applicant states that lie is a permanent residenf 

of Haflong, N . C. Hills District, Assam. 

That the applicant joined the services of the SSB, i,e. 

Special Security Bureau, in September 1965, and was posted at 

Haflonci. Since then for the last 35 years, your applicant has been 

rendenng smcere and unble.mshed service to the full sabsfacbon of 

the authorities1 At present your applicant has been posted as the Field 

Officer (Mess) at the SSB, Training Centre, Haflonc. The applicant has 

to maintain his family comprisina of his wife and dependent children. 

That to the shock and surprise of your applioant, whul 

serving as Field Officer•(mess) at SSB, Training centre, Haflonq,, your 

applicant was placed under suspension by the respondent no.4 vide 

order no. I / 1 / Estt./ 2000 / 32 dated 10.032000 on the grounds 

that disciplinary proceedi nqs were contemplated aciainst your 
applicant. 

A copy of the orderdated 10.03.2000 is annexed hereto 

and markecias Annexure I. 



4. 	That as the applicant was not intimated of the charges 

acainst him, he requested for conimunkation of the charges / grounds 

of his suspension 

5 	That vide memorandum dated 2232000 the applicant 

was intimated by the authorities that the reasons for suspension would 

• 	 be c:ornrnunk:ated to him in due rourse 

A copy of the memorandum dated 22,3.2000 is annexed 

• 	 hereto and marked as Annex ure IL 

6. 	That, thereafter, the respondent no.3 issued an order no. 

9/Estt/A-1/97( 5) 3223 dated 31.5.2000 whereby a memorandum of 

charges was issued to the applicant stating that the respondent no. 3 

• 

	

	 had proposed to hold an enquiry against the applicant on theArticies 

of charaes annexed thereto and a list of documents and a list of 

• wtthesses on the basis of which the charges were proposed to be 

sustaned, were enclosed. The applicant was directed to submit a 

written statement of his defence within 10 days of the reciept of the 

memorandum. 

A copy of the memorandum dated 31.5.2000 is annexed 

hereto and marked as Annexure IlL 

7; 	That in the statemer!t of Articfes 7 Articles of charges 

have been framed against your applicant. 

As per Article I, your applicant has been alleged to have 

misappropriated a sum of Rs.2, 36,258.12 out of an amount of Rs.3, 

38,7721- meant for payment to the contractor against supply of ration 

items while your appicant was functioning as officer-in-charge of 

trainees mess during 1996-1998 

As per Article II, your applicant was al:ieqed to have 

committed temporary ernbezztemnt of an amount of Rs. 2,78,500 1-

b&ng the diet money for a period from 16,10.96 to 31.10.96 

As per Article III, your applicant was alleqed to have 

temporarily embezzled an amount of Rs. 1-8 000 I- from 31.3.97 to 

15.4.97 

• 	 As per Article IV, your applicant was alleged to have 

misappropriated Rs. 60,000 I being balance of diet money. 
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As per Artice V, your applicant was afle.ed to have failed 

to maintain proper records relatinci to purchase and payment of ration 

items of the mess. 

As per Artide. V11  your applicant was alleged to have 

failed to exercise proper supervision and manaoement over the staff of 

trainees mess due to whäch there were irreuiarities. 

As per Artic.le VU1  your applicant was alleged to have 

faiie.d to rraintain inteqrity and devotion to duty, cornmitting various 

acts of omission and c:om mission. 

It was alleged that your applicant misconducted and 

violated the provision of Ru'e :3 of the CCS (Conduct Rues) 1964 

unbecoming of a Govt. Servant. 

a 	That on r.ceipt of the aforesaid Charge Sheet, your 
applicant submitted his written statement on 19.5.2000. In the said 

statement, each of the charges were denied in clear and categorical 

terms and the eplanation was given charge wise. 

As regards charge no. .L it was stated that the amount 

received included cost of rice and suar apart from the cost of meat 

and fish supplied by the contractor Shri Ajoy Lal Thaosen. It was 

stated that out of the amount received, a sum of Rs. 2,12206 /- was 

paid to the contractor and the baanoe amount was taken into the. 

cashbook of the mess aiainst the cost of rice and suctar. All cash 

receipts were etictosed thereto and there was no basis of the said 

allectation. 

As regards charge no. II your applicant had stated that in 

view of the terrorist activities in N.C. Hills District he never received 

the diet money physically from the cashier and it was directly 

deposited in the accounts of the mess maintained in the 1181 of 

Haflong, The charge of temporary embezzlement was without any 

basis and categorically denied. 

As regards charge no. Ill your applicant had stated that 

the amount of Rs.18, 000 1- was received from the cashier on 28.3.97 
• 	and the cash was talen into the cash book on -the same day and 

proper tormalities were done on :31. 3.97 	after discussion with the 

cashier. As such, the question of temporary embezzlement does not 

• 	arise. 



5 I 
As re'ards chare no. IV your applicant had stated that 

he had applied for Rs. 1, 50,000 1- for purchase of ration items. On 

20.6.98 a sum of Rs. 60,000 1- and on 30. 6.9, a sum of Ps, 90, 0001-

was paid to him and the said amounts were entered into the cashbook 

on the same respective days. The cashier took formal receipt on 

30. 5.9 When the entire amount of R. 1, 50,000 1- was refunded to 

the cashier the fatter noted in the cash book that the loan amount was - 

refunded which was taken on 20.6..9 and 30.6.9S. As such. there was 

was no basis in the charQe. 

- 	As regards charge no. V your applicant had, categorically 

denied that ration accounts were not properly maintained. Your 

applicant stated that ration iteths were issued as per approved scale of 

the respondent no. 4; expenditure statements were prepared with the 

help of mess committee; batch accounts were prepared and put up to 

the respondent no. 4 for perusal and approval. Suppliers bills for the 

supply of rtion items were paid to the suppliers and the balance 

amount were refunded to the volunteers. 

As regards charge no. VI your applicant categorically 

denied that he had failed to supervise the TMB Staff. On the contrary 

the trainee's mess was functioning properly and efficiently and all the 

liabilities were cleared. 

As reqards charge no. VII your, applicant denied thathe 

failed to maintain integrity and devotion to his duty. He also states 

that though the charge of TVIB was an additional charge given to him, 

he performed the duties of both the branches to the satisfaction of his 

branch officer. 

Thus the allegation of violation of Rule :3 of the CCS 

(Conduct) Rules, 1954 and of unbecoming of a Govt. Servant was 

absolutely incorrect, baseless and categorically denied. 

A copy of the written, statement dated 19.6.2000 is 

annexed hereto and marked as Annexure B.I. 

That the respondent no. 5 was appointed the inquiry 

Officer vide order dated 24.11.2000 and the enquiry was initiated on 

22.3.2001. It is pertinent to mention that your applicant was not 

allowed to take the assistance of a defence representative in the 

enquiry as a result of which grave prejudice was caused to lim. Under 

'0 



such circumstances, your applicant had b defend himself. Six numbers 
* 	 - 	

L of wuiesses were examined in the enquiry uy the authorities and the 

last sitti ng of the enquiry was held on 18 10.01. 

A copy of the order dated 24.11.2000 is annexed hereto 

and marked as Annexure V, 

10. 	That none of the deposition of the witnesses 

substantiated the c:harQes framed against your applicant. On the 

contrary the depositions would make it dear that there was no basis of 

the charges aaainst-your applicant and none on the charges were 

proved in the enquiry. 

The witness no.?, Shri Ajoy L& Thaosen F  who is also the 

complainant, in his deposition has stated that "sorne error has been 

detected in the main c:omplain statement hence the actual amount will 

be submtted in the next hearing". Later he stated that .the total 

amount is Rs.i, 13,459 1- .and, not Rs. 2,19,359.72". Then on 

29.8.01 he further stated yes, I have received" (an amount of Rs. 

2,12,206 1- from your applicant). 

The witnes no.2, Shri Mahesh Borah, in his deposition 

has stated the following: 

Yes Shr.) Borah briefed me time to time regarding maintenance of 

mess records and acdounts" 

'Shri Bimal Majumdàr, representative of Shri Ajoy Li - 
Thaosen.. received the payment from the demand slips.and in my 

demand slip also most of the rase no supply was niade." 

"it is my fault that'I have not intimated to the firm" (of 

the complainant about the aforesaid non-supply of items.) 

sometime I used to tell some time I forger ( to 

appraise your applicant of the non-supply of the items.) (But whenever 

your applicant was appraised), 'you (your applicant) told me to cancel 

the slip". (However). 'I have not cancelled" (the demand slips.) 

'It is not correct as in many cases same items projected 

in different Quantity on same dates." 

'Ou:t of that (Rs. 1,13459 i- i have paid Rs.40,034/- to 

Shri Bimal Majumdar 	representative of Shri Ajoy Lal Thaosen". 

The witness no. 3, Shri B. Lohar, in his deposition has 

stated the foiowing - . 
	* 

4• 
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'Shti )ajneshwar Borah.... received Rs. 2,77,506 /- ....not 

Rs. 3, 38,772 /-. " 

"Due to terrorist activities and non-availability of escort 

the amount Rs. 2,78,500 1- ) could not be deposited in the bank and 

k:ept under quarter guard in the safe custody with the knowledge of 

D.DO. and the amount was deposited to the Bank in the pay day on 

71.10.96 and deposit slip handed over to Shil 1. Borah..." 

"...,the amount P,s.60, 000 1- entered as a loan from the 

cashier on. 20.6.98 and Rs. 90,000 1- on 30.6.98 as an advance. for 

purchase of ration items. But in the main cashbook it was shown as 

1,50,0001- was entered on 30.6.98 ........to observe proper formatities.' 

on 28.3.97 there was a discussion with the then I/C 

Accounts Officer ...... in the presence of Shri ) Ekorah ........... an amount of 

Rs.18,0001- to be shown an advance to ThB Mess....,M 28.3.97 

was...,Govt. holiday hence coould not be entered into the TC cash book 

and proper formalities were done on 31.3.97. Physically no amount 

was paid to Shri] Borah ............ To maintain the records. .the amoount in 

advance of Rs. 18, 000 /- shown return back by Shri 3. Borah on 

15.4.97..." 

The witnesses no. 4, Shri )alirn Singh and no.6 Shri 

• Diganta Sharma, when asked as to whether they have any knowledge 

about the non-payment of Rs.2,36,258.72 as complained by the 

complainant, stated 'no......... 

11. 	That though the inquiry was completed about nine 

months back but still no steps has been taken by the respondents nor 

has the suspension order been revoked. As such the applicant has 

made representations to the respondents and also to the Inspector 

General (Pers) to take steps and to revoke the suspension against 

him. The last of such representation was dated 20,5.2002. and 

addressed to the respondent no.2. However, no steps have been taken - 

in this reqard nor has the suspension order against the applicant been 

revoked so far.  

Copies of the aforesaid representations are annexed 

heretoand marked as Annexures VI, VII, VIII, IX & H. 

12. 	That your applicant states that more than nine months 

have elapsed from the date of the last sitting of the enquiry, i.e. 



I. 1OZOO1. However, till now no action whatsoever has been taken 

by the Inquiry Officer to submit the enquiry report. The mandate of 

law requires that a disciplinary proceedinq should be completed as 

expeditiously as possible. Howevth-, irs the instant case the proceethncj 

has come to a halt without any rhyme or reason causing grave 

preud ice to your applicant. 

13 	That your petitioner states that he cannot under 

suspension for an indefinite period. It may be mentioned that your 

applicant was placed under suspension vide order dated 103. 2000 and 

till now the proceedins not havinq come to an end, there is a stiqma 

czstr upon your applicant for which he has been suffenrig immensely 

botn in PecuniaF-y terms as well as in terms of his reputation in the 

society. 

That your petitioner states that the depositions of the 

withesses retied upon by the . authorities to prove the charges against your 
applicant would show that none of the charges are proved and in 

view of depositions of witnesses beinQ over,it is incumbent upon the 

Inquiry Officer to furnish the enquiry report at the eariest considering 

the explanation put forward by, your anpiicant and the depositions 
recorded. 

That the applicant states that the continuation of the 

suspension for an indefinite period of time has caused undue 

harassaient to the applicant and grave miscarriage of justice by 

putting him in disability and distress, Apart from financial hardship 7  the 

applicant has also been put in disadvantageous condition and it has 

caused an adverse impact on his reputation and the applicant states 

that due to the above reasons 7  the suspension appears to be a mode 

of punishment causing disastrous impart on his . fair name 1. 

and 

reputation built up in the course of several years of his career and 

continuina the copticant under suspension for a tonq time has caused 

unnecessary  flarassment to the applicant whicii is not conceived under 

the rules. 

5: GROUNDS FOR RELIEF WITH LEGAL PROVISIIONS: 

1 
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9. 
I 	 .., 

I 	For that the impuoned action of the respondent 

authorities is most iUeQal arbitrary, capricious and discriminatory 

which is liable to be interfered with by this l-Ion'ble Thbunah 

II 	For that your applicant has been treated in a most unfair 

maiTher whereby he has been kept hanqing for a period of more that 

nine months from the date of the completion of the sittings of the 

enquiry. Further your applicant is, under suspension for a period of 

more than two years. The right guaranteed to your applic:ant under 

Article 14 of the Constitution of India has been blatantly violated by 

the respondent authorities and as such this HonbIe Tribunal may issue 

appropriate direction to the respondent authorities to complete the 

departmental proceedings as expeditiously as possible within a time s  

bound period. 

For that the action of the respondent : autllbtities  reflects. 

malice in law as well as in facts. No reasonable person under the facts. 

and circumsbnces of the instant case would have acted in a manner 

which has been done. There has been a coularable and arbitrary 

exercise of powers not conferred by law for which grave prejudice is 

being suffered by your applicant. 

For that the departmental proceeding itself is based on 

non-exjstent charges. None of the seven charges are definite and all of 

them have been elaborately explained by your applicant and such 

explanations have been substantiated by the depositions of the 

witnesses oroduced by the aut}'iorities. In that view of the mattr, the 

continuation of the deepartmenb3l proceedings would be against the 

interest of justice and is liable to be set aside and quashed 

For that the mandate of law regarding suspension is that 

an employee cannot be put under suspension for an indefinite period. 

However, in the instant case your applicant is under suspension for 

more than two yeats and there is no reasonable explanation fruñi the 

• respOndent authorities as regards the inordinate delay in completion of 

the departmental preceedings. As such, this H on ?ble  Thbunal may 

direct.the respondents to immediately revoke the order of suspension 

of your applicant and complete the proceedings as per law. 
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VI. 	For that none of the representations filed by your 

applicant having been replied to, it is implicit that there is no reason 

and I or jListification on the part of the respondent authorities for 

causing this inordinate delay. This Hon'bie Tribunal by takWia into 

consideration this aspect of the matter may interfere and direct the 

respondent authorities to reinstate your applicant in the interest of 

justice. 

VII 	For that the action of the authorities in continuing the 

applicant under suspension any more after all the witnesses have 

deposed in his favour amounts to exercise of unfettered pover without 

any objective consideration and as such the action of the authorities is 

-riot sustainable and bad in law and is as such liable to be set aside. 

VIII 	For that in any view of 'the matter, the action of the 

authorities in continuation of the applicant under continued suspension 

till date is not sustainable in law and is liable to be set aside. 

6: DETAiLS OF THE REMEDIES EXHAUSTED: 

That the applicant filed appeals I representation before 

the respondent no.' 2 and 3 and also before the Inspector General 

(pers) for taking steps and to revoke the suspension order as he was 

under suspension for a long period of time and that the inquiry had 

been over on 16.10.2001. But till date nothing has been done. 

7 MATTERS NOT PREVIOUSLY FILED OR PEt4DING IN ANY OTHER 

COURT: 

That the applicant declares that he has not filed any 

application ;  writ petition or suit regarding the matter in respect of 

which this application has been made before any Court or any other 

authority or anyother Bench of the Tribunal nor any such application, 

Writ petition or suit is pending before any of them., 

S: RELIEF SOUGHT: 

In view of the facts mentioned in para 4 above, the 

applicant, prays for the following reliefs: 
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In the premises aforesaid, it is therefore prayed that Your 

Lordship would be pleased to admit this applicabon, call 

for the records of the case and issue notice upon the 

respondents to show cause as to why the impuQned order 

of suspension dated 1032-000 (Annexure fl issued by 

the respondent no. 4 shalt not be set aside and quashed 

and asto why the applicant shalt not be allowed to join 

his duties after revoking the suspension and full back 

wages be paid to him and after perusing the causes 

shown and hearing the pa-ties be pleased to set aside 

the impucined order dated 10.1000 (Annexure I) and 

direct the respondent authorities to allow the applicant to 

join his duties and to pay full back wages and I or to pass 

such further or other orders as Your Lordships may deem 

fit and proper.  

9 : INTERIM RELIEF IF ANY PRAYED FOR 

The aphcant prays in the interim that till disposal of the 

application this Hon'ble Tribunal may direct the respondent authorities 

to immediately reinstate your applicant and allow him to work in the 

post which he was holding prior to his suspension in the interest of 

Just ce 

ii: PARTICIJI.ARS OF EANK. DRAFT I POSTAL ORDERS IN RESPECT OF 

THE APPLICATION FEE : 

LP.O. HO; 7 61 5 7 	' 

Date: 2-2 r 200 2- 

Ill) 	Issue by Guwahati Post Office 

IV) 	Payable at Guwahati. 

12 : LIST OF ENCLOSURES 

As stated in the .index 
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V E R I F I C A TI 0 N 

I Shri 3ajnes}miar Eorah, 510 Late Thanuram Borah, acted about 55 

years, at present workinQ as Fied Officer (Mess) (under suspension) 

SSB, Training Centre Hafiong 1  District: N.0 Hills, Assarn do hereby 1  

verify that the statements made in this application are true to my 

1,,nowledge1  belief and records which I beiie.ve to be true. 

Date: 2272O02 

P'ace: Guwahati. 

0 
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No01/1/Estt/2000/32 
D1rectorate,GeneralOf Security 
Office of the Dy 0 lnspec.t6r General 
Training Centre 0  SSB: Haflong0 

Dated, Haflong  the 10th0March.20000 

ORDER 

Whereas a disciplinary ..proèeding against 
Shri Jajneswar Borah, Field'Officer (Mess) 0  SSB: 
Training Centre, Hafloñg iscori'temp1ated0 

• - 	 Now, therefore, the lundersigned in exercise 
of the powers conferred by sub-rule (1) of Rule 10 of 

• the Central Civil  services. (Classification 0  Control 
and Appeal ) Rules, 1965,' hereby places the said 
shri Jajneswar Borah under suspension with imniediate 
effect 0  

it is further ordered that during the 
• period that this order shall remain in force the 
Headquarters of shri Jájneswar I3orah, Field Officer 
(Mess) should be SSB, Trainin'Centre, Haf long and 
the said Sb. Borab shall not leave'the headquarters 

• without obtaining the previous' permission of the 
'undersigned.- ' 	

• 	 / 
/ 

( M0L0 CHA HU 	) 
DEPUTY '• INSPECTOR GENERAL 

	

TRAINING CENTRE • ( ssfl ) 	 L0 

Copy to:- 	
0 

Shri Jajneswar  Borah, Field Officer (Mess) 0  
S , SB Training:. Centre, Haf long • Orders 
regarding subsistance allowance admissible to 
him during the period of Ihia suspension will 
issue separately0 

Te7;e 

1' 
,eI"-'-- 	 -- 

I, 

-4' 
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- 	 No.1/1/Estt/JOBora/T/2000/36 
Directorate General of security 

4 	 Office of the Dy.Inspe.ctOr General 
Training Centrç, SSBZ HaflOng0 

Dated , Haf long the 22nd0 March 0 2 1000. 

JIEMORANIDUM 

Please refer to sh. J. Borah, 60(M) 

letter No. Nil dated 21-03-2000 regarding reasons 

for suspension. 

The remarks of D.I.G. are reproduced 

below : 

" The reasons for suspension will 

definitely be communicatedthe delinquent Govto 

servant concerned in due course " 

sd/- DIG(SS) 
T.C.Haf long. 

Pry 
R.K. Sharma ) 

Sr. Instructor (dmn) 
T.C,(SSB) , H.kFLONG. 

TO 

hri J. Borah, P0(M) 
(On suspension). 
T.C.(5313), Haflong. 

• 	

c 	 • 	

e -• 

/ N 

• 	 .• 
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No.9iBsttfSSB/A-1/97(5) 
Directorate (Jeneral of Security, 
Office of the Director, SSB, 
Cabinet Secretariat, 
East Block-V, RKPurum, 
Now Delhi- 110 066 

-1 

I 	 Dated, they) May, 2000 

Memorandum 

The undersigned proposes to hold an inquny against Shri 
Jajnesar, Borah, Field Officer (Mess) under Rule 14 of the Central Civil 
Services (Classification, Control, and Appeal) , 1965 The substance of 
the imputations of misconduct or nubbehaviour in respect of which the 

• 	inq y  is proposed to be held is set out in the enclosed statement. -of 
•  articles charge (Annexure-I). A . statement of the imputations. of 

misconduct ot misbehavioui in suppoit of each articles of charge is 
enclosed (Ainiexure-il) A list of documents by which, and a list of 
witnesses' by whom, the artick cfliarge are proposed to be sustained are 
also enclosed (Mriexure-ffl & i.V). 

2 	Shri Jajneswar Borab, P0 (Mess) is directed to submit within 
10(Ten) days of the receipt of this Memorandum a written statement of his 
defince and also to state whether he desires to be heard in person 

3 	He is mfonned that an inquiry will be held only in respect of those 
• 	articles- of cbarge.s- are. not admitted. He should, therefàre )  specifically 

• - 	:admit or deny each article of charge. 

4 	, Sini Tajneswar Borah, P0 (Mess) is further unfonned that if he does 
not submit- his written statement of defence on or. before 'th date specified 
in •para-2 above, or does not appear in person before the Inquiring 

•  Authority or;otherwise fails or. refuses to comply with the frovisions of. 
Rulel4 of the CCS (CCA) Rules, 1965, or the- orders/directions issued in 
pursuance of the said Rule, the inquiring authou ity may hold the inquiry.  

• 	against him exparte. 	 - 

5. 	Attention of Shri, isjneswar Buns, P0 (Mess) is invited to Rule 20 
of the Central .Civil Services (Conduct) Rules, 196$, under which no 
Government servant shall bring or attenipt to bring any political or outside 

• influence to bear upon any. superior authority to Thither his interest in 
respect of matters pertaining to his service under the Govt If any 
reptasentation is received on his behalf from another person in respect of 

, any mailer dealt with in these proceedings it will be pre.ured that Shr 
Jajner,war Borah, FO (Moss) is aware of such a representation and that it 

- Cerc 	 - 	9 
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zs been inad at his instance and action will be taken agaiiist him fbr 
violation of Rule 20 of C.C.S. (Conduct) ule. 1964. 

6. 	The receipt àfthe Memorandum may, be acknoweded. 

YiA F Kunj ap 
Joint Director (Pets) 

To 

• Shri Jajneswar Borali, 
Field OBicer (Mess) 
Throuh DIG, Training Centre, SSB, Haflong) 

I. 
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Statement of articles of charge framed aganstjjJ'iieswar Born.. FO. 

Article-i 

That the said Shri Jajneswar Borah, FO (Mess) while.Thnctioning 
as officer-in-charge of' Trainees Mess (TMB) at TC Hiaflong during the period 
1996 to.1998 received a total sum. of R5.3,38,772/- from Cashier, TC Haflong 
and TC staff for fhrther payment, to MIS Ajoylal Thaousen, :ths contractor, 
against the supply of ration items provided by hint Shri J Born, FO (Mess) 
Instead of making the above- payment to the said contractor mis ppropriated a 
stun ofRs.2,36,258.?2 out of above amount. 

The said Shri I Borah FO (Mess) thereby exhibited a conduct most 
unbecoming of a Govt servant and shown lack of integrity and devotion to 
duty and thus violated the pro'isions of Rule 3 of CCS (Conduct) Rules, 
1964. 

• Article-TI 

/ 	' During the aibresaid period and while iuinctioning in the aforesaid. 
office., the said 'Shri ;J  Borah. FO(Mess) received a sum of Rs.4.58.5001- from 
the cashier of TC .Haflong on 16.1096 towards Diet money f volunteer: 
trainees of batch No.211: Shri i Borah, however, returned a sum of.. 
Rs 1,80,000/- to the cashici on the same day and retained the rematmag 
amount of Rs.2 178,500/- With bim.till 31.10.96 without taking the said amount 
in the' cash book and thereby con'imitted temporary embezzlement of the 
same.  

By the said act Shri J fbi alt, FO(Mes) coinnulted a misconduct 
of most unbecoming a: Govt servant by showing lack of integrity 'and 
devotion to duty and thus violated the provisions of Rule 3 of CCS 
(COnduct) Rules. 1964.  

Article-ifi 

During the aforesaid period and while functioning in the aforesaid oflice, 
the said Shri J Borah, FO(Me.ss) received a sum of Ra. 18000/-. from cashier 
of TC .Haflong on 31.3.97 towards diet money of volunteer trainees of batch 
No.214 ut did not account for the same in the TMB cash book till 15.4.97: 
Shri I Blbrah thereby committed temporary embezzlement of the abOve said 
amount. / 

- •,•• -.• 	 ., 	 •- 



A 	
By the said act, Sbri J Berth, FO (Mess) committed rnisconduct 

most unbecoming of a. Govt servant, showing tack of integrity and devotion to 
duty and thus violated the provisions of Ru1 3 of CCS (Conduct) Rules,: 
1964, 

dc-TV 

During the aforesaid period and while Ilinctioning in the aforesaid, 
office the said J Borl3h, IO(Mess) recewe4 a sum of Rs 150 000/- from 
cashier of TC Haflong on 30.6.98 towrcls diet money of volunteer trainees of 
batch No.221, but accounted for only a' sum of Rs.90,000/- inthe.TMB cash 
book' The balance amount of Rs.60,000f- was misappropriated by Shri 3 
Borah, causing a pecuniary loss to the Government. 

The said Shri S Berth, FO (Mess) thereby committed a misconduct Of 
most unbecoming of a Govt servant and tinis violated the provisions of Rule 3 
of CCS'(Conduct) Rules, 1964. 

Article-V 

During the aforesaid period and whule fimctioning in the aforesaid 
office, the said SIn-i S Bórah, FO (Mess) has failed to maintain proper recOrds 
relating to purchase and payment of ration items of TMB Mess and thereby 
exhibited total negligence and dereliction of duty leading to considerable' loss 
of Govt money.  

The said Sin-i S Borah thereby committed a miscondtict most 
unbecoming of a Govt servant showing lack of integrity and devotion to duty 
and thus violated the provisions of Rule 3 of CCS (Conduct) Rules, 1964 

Article-VT 

:During the aforesaid period and while liinctioning inthe aforesaid 
office, as officer-in-charge of Trainees Mes, the said Shri JBorah, fhiled to. 
exercise proper supervision and management over the staff of trainees Mess 
of TC Haflong due to which lot of irregularities have taken place in the said 
Mess. 

The said Shri 3 Borah thereby committed a misconduct most 
unbecoming of a Govt servant and thus violated the provisions of Rule 3 (1)(i) 
& (iv) of CCS (Conduct) Rules, 1964. 

2 
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During the aforesaid period and while functioning in the afbresaid 
ofce, the said Shri J Borah failed, to maintain iiitgri1y and devotion to duty 
by committing various acts of omission and commission leading to various 
financial irregularities which resulted in tarnishing the iniage and reputation of, 
the Training Centre, Hatlong. 

The; said Shri 3 Borah thøreby committed misconduct most 
unbecoming . of a Govt servant and thus violated the provisions of Rule. 3 of 
ccs (Conduct) Rules 1964. . . .. . 

3 



'ANNEXURE-il 

STATEMENT OF IMPUTATION OF MISCONDUCT OR 
MISBEHAVIOUR IN SUPPORT OF THE ARTICLES QF CHARGE 
FRAMED ,AGAINaT SHRI JAJNESWAR BORAH, P0 (M&SS), TC, 558 
HAFLONG. 

Article-I 

That Shri Ajoylal .Thaousen, a supplier lodged a written complaint dated 
17.12.99 to the :aLo., Trg Centre Haflong for non-payment of . 

[ 	36,158.72 out of his total billed amount of Rs.3, 98,364.72 towardssupply of 
raft.ItemI (FishfMeatfEgg, etô) to the trainees Mess of TC, 5513, Haflong for 

• 	batch No.210 to 221 during the peiiod from 1996 to 1998.. 

/9 	 That Shri J Bora, P0 (Mess) received an amount of Rs 3, 38,7721- only 
from members of:staff' of TC Haflong towards supply of ratiOn items from 
TMB stores during the period from Sept 1996 to Dec 1998 Shri Bora, FO 
(Mess) did not make all the payment to the supplier out of Rs.3, 38,772/- only. 
so  received by him and misappropnated a huge amount wGoiE 
paid_to Shri Aioylal_Thaousen,for supply of rationjFisleg 
etcTfOTjsTMOjs.o TC Haflong resulting in non-payment of R.2, 

158.7nlóiit,of total amOuiiti, 98,364.72 only as complained by 
Shri Thousen, the supplier vide his application dated 17.12.99. 

Article-il 

That an amount of Ra 4, 58,500/- only was received by Shi i J Bora, P0 
(Mess) bem diet money m respect of volunteer trainees batch No 211 on 
16.10 96 Shri Borah, FO (Mess) returned an amount of Ra 1, 80000/- only ,  
out of total: amount of Rs.4, 5 8,500/- to the Cashier on the same. day 
(16.10.96) and .retained .with him remaining amount of Rs.2,?$,500/-only 
which he took on charge in TMB Cash book on 31.10.96 i.e.. afler unexplained 
15 days from the date of actual receipt of the amount and thus did tmpoñuy 
embezzlement of the said amount. 

1 • 
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Athcie-IIJ 

That an amount of Rs.18000/- only being diet money 01 the volunteer 
trainees of batch No 214 was i eceived by Shri J Born, P0 (Mess) on 313 .97 - which was not at all taken on charge in TMB Cash book and was later 
returned to the CashieoB 4 97 i e after unexplained 15 days from the date 	C'J 
of actual of receipt of the iiount and thus did temporary Ombezzlement'of the 
said amount.:. 

f vItildiV. 

Tht an amount of Rs.1,50,000/- only being diet money ofvo1unteer '  
trainees of Batch 221 was received by Shri 3 BOra, P0 (Mess) on 30.6.98 and 	 / 
part thereof amounting to Ra 90,0001- only was taken on charge in TMB cash 	(. 
book andbalance amount of Rs.60,0001- only retained by him foireason 
unexplained and thus misappropriated the same.. 

Article-V 

• That Shri J Born, P0 (Mess) while working as Officer-hi-Charge, Thiinees 
Mess (TMB) during the afbresaid period was responsible for issuing supply 
orders,: purchase, proper storing and recording, subsequent issue of stores, 
billing, payments uicrproper maintenance of Cash book But he has uttea ly 
filed to keep and maintain proper accounts, and documents relating to 
purchase related records, stock ledger, billing, payments and Cash book as per 

• prescribed procedures and guidelines, whiôh resulted in gross irregularities 
leading to complaint by Shri Ajoylal Thaousen and thus exhibite.d total 
negligence and dereliction of duty leading to considerable loss of Government 
money. 

A.rticle-V1 

That the said Shri 3 Born, P0 (Mess), while functioning in the saidThffi 
and dining the said period has utterly failed as supervisoiy offloet to take all 
reasonable and necessary steps to ensure the integrity and devotion to duty of 
Government 

I servants working in the TMB under his cOntrol and authority. 
Shri Mahesh Chandra. Borah. Cook and Shri Digimta. Sarnrn, Assistant Cook 
were working in the TMB to help the Offi cer-In- Charge ThIB in the proper 
management of TMB  

That during the aforesaid period and while functioning in the aforesaid 
TMB as Store-in-Charge of Th4B, the said Shri Mahesh Chandra Born, Cook, 
has e.mbe.721ed and misappro9priated a sum of Rs.1, 43,342/- (Rupees one 

5 
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ialdi forty thne thousand three hundred forty two) only from '1MB. He has 
not paid the said money, as received 11cm the Cashier and Staff of TC from 
time to. time,, to the complainant for supplying ration items to the said TMB. 
SIwi MaheW ChandraBora, Cook has also failed to discharge-his duties and 
responsibilities as Store-rn-Charge of TMB by keeping and mamtaming 
proper accounts iiiiWa&iiiments reliiii10 ration stores/issue/payments etc. 

That Shri J Bora has failed utterly in the proper supervision of TMB and 
Ration Stores, and in the maintenance of Stock Ledger, issue Register, Bill 
and payments as per prescrIbed procedures and guidelines which resulted in 
gross irregularities leading to corruption, niisappropriation and embezzlement. 
of Govennnent money. Shri J Boia has violated the provision of Rule 3(2)i) 
and (iv) of CCS (Conduct) Rules, 1964 and Govt ofjndia's Decision 15 and 

'16 with reference to the said Rule-3 and Rule 25(A)(2) of Mammi of Oflice 
Procedure. 

Article-VU 

That the said Shri 3 Bora, FO (Mess) while functioning in the said '1MB 
and during the said period was holding the position of trust and respnsibiJity 

• and was supposed to maintain absolute integritv and devotion to duly 
expected, from a Govt servant. He has committed infidelity,, unfaithfWuess, 
dishonesty, and uniruetworthiness, His acts or conduct, acts and omissions 
amount to misconduct, and preudicia1 to the tntei eat of the training Centre in 
the eyes -, oi.the' Public and sippliers, which is unbecoming a Govt servant. 
under Rule 3(1) (2) of the CCS (Conduct) Rules, 1964. 

II 

6 
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Annexure-flj. 

List of documents by, which the articles of charge framed against Ski 
Jajneswar Bora, FO(Mess) are 	to be proposed 	suslained. 

1. Complaint of Ski Ajoylal Thanusen, dated 17.12.99 for non-payment 
of Rs.2,36,15&72 from Advance Course No.210 to 221 ofTMB 

2 Statement of Ski Maliesli Chandra, Born, Cook, da1od263.2000. 

3 Statement of. the CashierfFCll showing the 	expenditure incurred (Diet money) dining 	the Advance Courses w.e.f 	210 to 211sf Batch and received by Sin-i J Borah. 

Statement of the CashiertFCH showing the amount deposite4d by 
the TC Staff to TMB being ration items in credit and received by Shi-i J Borah 

S Guidelines of SSB Dte for the management of TMB. 

6 Audit report of 1MB by the 20th rrc. 

CashBooks of,TMB fTC! Hailong. 

Cash Books of TC/S 513/Ftaulong 

9 Money Receipts. 

10 Receipt, stock and Issue Registers of TMB 

11 Staff Ration Bill (Statement) for deduction from salary. 

12 Bank A/C with UBI, Haflong & ktter of the Bank. 

13 Any other documents required by La. during the inquiry. 

7 



Annxure-1V 

List of witnesses by whom the artic'es of charge framed against Slid 
JajnoswarBora, FO (Mess) are propsedto be sustained ?  

Shri Ajoylal Thaousel (TfrO), the cOmplaintant. 
Sin-i Mahesh Chandra Bora, Cook, TC SSB, Haflong 
Shri B. Lohar, Cashier, TC SSB Hail ong. 
Slid Jaiini SinpJi, AFO (0), TC, 558 Hxf1ong 
Slid S P Siiili, AFO (0), TC, 538, Ilafiong 
Shri Diganta Shanna, Asstt. Cook, TC, SSB, Haflong 
Any other witness required during the enquiry. 

1, 

8 
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The Joint Director (Pars), 
Directorate General of'..ecirity, 
Office of 
East Block No.V, R.K. Puram, 
New Delhj4.110066. 

Through theDputy Inspector General, 
SSB, Training Centre, Haflong. 
Distt.N.C.Hil]s, Assam. 

Dated, the 1.th June, 2000 9  

Subject: Statement of imputation of misconduct or 
Misbehaviour in r.ep.ct of articles of 
charges framed against $hriJaj.neswar Borah, 
Field Officer (Mess) of SSB, T.C. Haflong. 

Ref 

	

	: SSB Directorate's Metho.o./ESTT/SS9/A4/ 
97(5)3223 dated 31.5.2000. 

Sir, 	 ... 
I, Shri Jajneswar Borab, Field Off.icer(MCes) 

of Training Centre, SSB, Haf long hiy1rn-in nam 
of Almighty God, stated that I took ouIrth&.cbarge. 
of Trainees Mess accounts on 11.6.1996 from 'i.Q ? 
Shri S.S. Tflapa, the thnOffi Charge, T.M.B. 
alongwith stores puchasedo of Trainees' M.ss Fund 
with their Distribution Chart (qharge list enclosed), 
as per the order of the!on'bl DIcat the margin of ............,. 	 . 
proposal submitted by Shri Thapa on 96.1996 
(copy enclosed). 

2: 	Again, on 27 '196 I was rd.red to hal 
the charge of the Traine'ss Brat 	in addition 
to.my own duties in QM. Branch with th.instructjos 
to perform my duties ur!der the dfxe \sup.rvision O 

Q.M., Training Centre, 1aflong vide OrJ.r No.3/1/GgJL/ 
1ftQ.!flO42u.44dated 27k•16 (copy encThsed) 

Further, I wàsAiso  directed byhe Hon'ble 
DIG to follow the proc.edurs/systetns, alredy adopted 
by mysuccessor for function5ng the Traines' Messéss. 

' 

I 	 . 

\\ 

(l l \ 	
'V 
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ARTICtE I. 

Non..payrnent of R2.3.158 72 towards the 
• 

	

	supply of Ration items,. by. jhri Ajoylal ThOUIen from 
210th o 221st. Batches..,. 

• 	 'I 	.\: 

' 	\ 

 
The amount..3 • 8,772OO (Rupees Three 

• 	
Seen Hundred and Seventy Two nlr, shown agins' my name, does not appear 

t b correct and requ,s for e*checking. 
I,  

( 	he a1 iount.whjchver recejyed bre was not 
/ oni for Meat, ishetc. su 	 ritpljed by Sh Ajoylal Thousen, 

also iflcluding/he cost\of Rice and Sugar sold 
to the Staff of Tx'aininq Cerre, Haflong from September, 
j996 0 August, 

Out 	

.• 

of the amount received a sum of 
.,206/ (Rupees Two takhs Twelve Thouund Two' 

Iundrdand Six) only, was paid to Shri Ajoylal Thousen 
towards the supply of l4at, Fish, Chicken and Eggs to 
the Staff,  of Training Centre, aflong from September 1996 

August, 1998 as per stateme4t submitted b 
Shri Mahesh Ch.Borah (copy enèiosed) and balance amou$ 

/ whichever left were taken into Cash 	of 	na•s' 
Mess Branch against the cost of Rice and Sugar sold 
to the Staff. 

13 
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The details of payment made to Shrl.Ajoiyi 1 
Thousen, are shown as under :- 

1.28.11.96 	Rs 9,688 0 00 Received by Shri Aj ylal 
.. Thousen. 

2 	
11-1 

	 Rs. 3,528O0 , 	-'do.. 
3 8.397 	= Rs 4  20,000:00' 	—do- 

	

.7 	44 7.6.97 	 20,00000 	—do- 
' 5 11.11.97 = Ps. 15,000.00 edeived by Shri Madhu 

Mazumdar, Manaqer of. 
. 	. 	 Shri Ajoylal Thousen. 

	

2 ?'12 .97 	= Rs. 10 6,00000" 	-do- 
7. 271297 = Ps. 12 1pO0000' 	-do- 

Ps 0  17,000 : 00 7 	-do- 
9.'7.28 	= Ps. 15 0 000.00 	-do- 
10:14.4.98 	Ps,, 30 0000.00 c.iv.d by Shri Ajoy 

Thousen. 	 / 1 	 / 	I 

11.4.5.98 	Ps. 10,000.00 	-do- 
= Rse! 20 0 00000 	 —do- 

1a2o.e.9e• 
 

IN 3000O.00" 	-do. 

Total 	Ps.29129206.0o 	 .' 

- (RuPees/Two Lakhs )Twelve Thousand)Two .Mundr.d"'f& Six) 

Copies of all the Cash Rcaipt, are enclosed 
herewith.' Hence, Imputation of misappropriation of 
huge amount being filed, does not arise." 

\ 

fin 

I 
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AirIcLE-.II, 

In view of Terrorist activities in the 
North Cachar Hills District, !nev.r received Diet 
Money physically from the Cashier as per existing 
order by virtue Of Law and Order at the present 
stage of the area. 

The Casier was aiiected to deposit the 
Diet Money to the ccounts of Trainees' Mess Branch 
operated in U.B.I. Haflong under proper escort 
after completion of all formalities 

211th Batch was my 1st Batch and I could 
not recollect the causes of dlsy inánk Transaction 
by theCashier at this belated stage. The .caskwas 
with the Cashier in Safe Custody, 

On 30.10.1996,' the Cashier had, deposited 
the amount to the Bank and the Counterfoil of 
Deposit Slip was handed over to me for taking into 
Cash, Boo1 of :T 	Accordirgly, Di.tMoney. was 

c 	taken into Cash Book of T.M,R. on 30.10.1996. Since q 
I have not-received the cash 'from the Cashier 
physically. The irnputatioflof temporary embezzlement 
of said amount•does not arise. 	- 



-. 	 -• .•.-•••.•- 
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ATTXC!.,Ea. III. 

Actually, the amount f Rs.18,000/u. WaS 

received from the Cashier on 28.3.1997. The cash 

was taken intoCashBook on the same doy:at Cash 

Book Page-143. Paper formalitils were dofle 

on 31 31997 with the Cashier and a remark was kept 

on Receipt Book with the discussion with the Cashier 

that "Th?rnount has already been taken into Cash 

• •. .......Book" of T,M.D, , 	 • 	 • 

- - 	- 

/ 

• V,
j1•, ••/•.  
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had applied fox !L10509000/. for 
purchaseof Ration items fe. 221st Batchand a 
sum of Rs.60,000/-' was paid to me on 2006.1998 to 

- meet the jrnmediaterequirelfleflt. 

The amount of Rs.60e000/:Wa!takefliflt 

:Casb Bok on the some day at Cish, Book Page1 
• 	 ...................... 

.•, .- 
- 	Again on 30.6.1998 4 balance amount of ,  

1590,000/'. was paid to me and same amount was also 

Receipt was taken by the Cashier on 30.6998. 
taken into Cash Book at COh Book Page84. Formal 

.1  

While the amount of Rs.1,50,000/— refunded to the 
• Cashier reference was kept in the Cash Book that - 

"Loan amount was refunded ) whlch was taken on 20.6.1998 

and on 30.6 0 1998" respectively. 

-7 ,  
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S 	 ART ±CLE - V 

S 	

It is not a fact tha Ration accounts were 

not properly maintained. Ration items purchassd for 
Volunteers' Mess out of their Diet Money were properlY 

accounted. 

Rition items were tasued to the Volunteers' 

Messes as per approved scale Cl 
the DIG with proper 

vouchers received 
by VolunteerS RepreSefltatiV 

Curujafl Mess Commandexs. 

Expenditure Statement was prepared with 

the help of Mess Committee of Volunteers. Batch 
'accounts were prepared at. the last day of each.Batch 
and put up to the DIG for peruspl and approval. 

Suppliers' Bills trds the supply of ' o 

Ration items were paid to the Suppliers out of Di.t7 
deposited for the each courss and un.spe!)t nel 

Diet Money whatever left were refunded to the'. 

-Vo1unteeD8  at th end of the day through Gro uP Officer >.__ 

Regarding the corflplaiflt made by 	
I 

Shri Aoylal Thousen, I had lTeadY clarified in my 

report dated 9.2.2000 addresSed to the Senior 
Instructor (Adrnn), (copy enclosed) that there is 
no any liabilitieS'Ihith Shri Ajoylal Thousefl towardS 

the supply of Ration items fromVO1UfltGX'5' Mess 

and caliin might be the supply of Most Fish etc. 

by Shri Thousen against KatchaSl 4 P and Chits given 

by Stiri Mahesh Ch.Borah working as StorekaePe1 of 

T,M.T3. Store without my knowledge and withoUt keeping 

any records in T,M.B. from 210th to 2219t BatcheS. 
Hence, violatiOn of prescribed procedure and guide 
line an loss of GtmoneY are seems to be not correct. 

it !, 	tI 



. 	 t 

ARTICLE .. VI. 

While respondiig Article VI, at the 
very out set, lam tO1nfltion here that and hope 
might be appreciated, I was directed to perform 
duty of T.M.B. in addition to own duties in 
Branch and details as asked for appended below :- 

It is out of my imagination that I failed 
to supervise the TM,B. Staff for management of 

T,M.8. I have already mentioned against Article_V 
that! Trainees' Messess were functioning properly,  and Jefficiently  and all the liabilitiós were 
cleared towards the Suppliers' Dill against 
Volunteers' Mess Hencà, failur, of supervjsjn 
of T.M.B. leading to corruption, misapprepriation 
and embezzlement of Govt. Money and violation of 
of Rule etc. now attributed to me is not Praiseworthy. 
Hence, 



7 

I 	 - 

ARTICLE—VIT. 

I had already mentioned that was given 
the charge of T.M.B. in addition to my du i.e èf LM. 
1Branch under.direct supervisionof Q.M., raining 
ICentre, 11sf long and accordingly, I perfo i  ed my duties 

of both \  the Branches with satisfaction t my Branch 
Officer I never did any untru t. show d an' dishonesty 
and mairtain absolute integrity and devo ion o my 

• 	 duties for whtch my Seniors bicme unhapp with me. 
According to my ability I performed my du i'•s, for the 
interest of volunteers from morning 0530 r. to till 
completion of dinner of volunteers every day so that 
volunteers were got their meal tipo their satisfaction. 

I never did any any irregularties. 

• 

	

	 un—trustworthyness activities and prejudicial to the 
interest of Training Centre, Haflong in the eyes of 

public and suppliers to the best of my knowledge and 
belief and I am in a position to produce sufficient 
•videncCs. If I would have done such activities 
(*nowingly or un—knowingly), I would like to say that 
my superiors'were solely responsible for hiding me 

without taking any action against me in stipulated period; 

Hence, the charge attributed to ms is also 

not correct: 

-A 

- 	 .. •-• 



LIST 	OF 	ENCWSES* 

12 Charge list 9 copies. 

2 0 . 
Proposal of Shri S.S.Thapa,, 1 •  copy. 
Instructor. 	 .. 

3. Office Order No.3/1/EL/91/ - I copy 
a  TcH/7042.44 dated 27.9.96, 	5 

4, Statement of Shri Mahesh Bora 
towards•the supplMff..fromf Meat. 4 

. Fish etc. to the 
September, 1996 to A• ,ugst,1990 

S 	
5 •  Cash Receipt giveñby 	'13 copies. p 	/ 

Shri AjylalThousentO 	. ...... . 	 .5 

......• 	
. 

S ..  .suppo.; the payme. 

VS  

S. 	 •S 
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4rJNexue 	. 

It 

NC. 9/Eatt/SSS/AI/97(5) 	ç-(/ 
Directorate .nera1 of Security, 
Of f ice of the Director, UR 
£et 3loc).sVg R.X. ?u494.,. 
Now Ddhi110066 

rt.4s. 

(2 

H 

Ith roan an .inciiry under lttil,e 14 of the 
Central civil serview; (C1aLftótioo. Contrl and 
Appeal) Rules 1965 is being held against Thd 3. $or*h, 
Ui4d Ofcer(r4esss*), Trainir Ceitre, Haf1On. 

2 0 	Pnd wherean the undersigned considers that 
an IitUV, Authority ehould be appointeá te inquixe 
into the Charges frmed asint the s*id Shri J.aersh, 
.ie1d Officfr(Menn). 

I 

3. 	Now, therefore,: the undersgned in exercise 
Of thepMers conZørred by SuRule. (2) of the said 
ru1* heriby appoints Shri S.K. Chakraborty, Jint 
Aria I.OXanieer, Shillong Division as the  Thçuirin 
Puthority to inquire into the chargea framed against 
the said (lhri J,florah. 

(A.T. KUNJAPPA') 
JOINT ICTO(PS.) 

Copy tei 	•• 

1. thri ,X. Chakrabortl, Jt, Ares OXcJabint, Divisional 
• ara. ,ShJ.11ong Division,. hillwng through Divisional 
Organiser, S  SS J  hi.Ueng Division, Shi31Ong • Copy • 	Of charge sheet framed against J.aorsh is enclosed. 
Hi should submit enquiry report within one inent1. 

• 2.. Deputy Znapector General, 	Haflong,. 

• 	- -<hri J.Sorah', ',O..(Mesa) thrucjh Deputy Inspecter 
• 	• 	ineral,TC. Haflongi 

. 	e_ 	e. 

- 	 wv' u----  -- 	- 
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£heUreCt0r Ueneral, 5 . 
Ministry of k1ome Affairs. 
Govt. of india, 

6t joc No.V,R..Puram ,  

±-iJ-QQ 

Subjects 	
Departmental enquirY against Sh0JaiflOSWar 

orah, 

leld Office(Me9s) of ratfltfl centre,Háf10nc 

Ref s. 	
NO.9/E stt 	

dated 31 	2000. 

Sir. 
With due respect and humble 5ubmissiOfl 1 bog to 

refer my application 	td 	 Qfl the.5ueGtjea.o0 

ttfl'b1e Sire i again crdial1Y reqUet youtO look 

in to the atter personallY and issue fayo.uraPle order for 

hih a,ck of your kindness I shall rernifl eyer gateful to you 

Yours faithfUllY 

I 
( JASVAFt üAt-L) 

lteld Officer (Moss) 
Under susp.eflsiOfl 

rainiflg Cenrs4afl 0 o 

d 

All 

-- -i -- 	 r 	- 



'NNExu 	
- 

ThJin 5irec 4lr(ers) , 
Qffj 	f 4 he Direcor,SSi), 
Eas' 31ck—V,R1.uram 9  

L_ii—llUO6. 

SubJct: 	Uepartmcnl incJry agains' Shri 
FL ) (Mess) ,Trininq Cn're,Haflong 0  

Ref: 	Your Order N.. 9/1stt/SS/AI/97( 5) 6443-47 
d,24.11,2000 and even N,6948ui51 d 0 24 1 112'Y 0  

Sir, 

Kindly refer "Aw your Urdr in .he sujc c. 
above and beg . draw your kind 	nin tha the Drt;ri:1 
enquiry has yet no been sar'd and due to pre1np 	su: 
I my,1f c.nsjderd as a frusrad. 

That Slr,I had already rnnii'nd in my I  
i),3,2OOO that 1 had not den, any a'ctiviies which wr pr -
judicial interes+ of Training Cenre,Hfi 

£ 4 her'fore cordially request you 	kindly nec•.• 
jflrutjOfl fr early cornpletin of the enquiry f'.r which z ic l  
y*ur kindness £ shall ever graeful to you 0  

Diated 1 Ha flq 

The 2iicJiarch2O91 

Yours faithfully, 

U 
( JAJ1ESAR OAU) 

Field Officer(Mess) , 
Training Cen 'r,FIafl enq. 

Copy 	: 

 -  The Depu 4 y ALn spec'er General,SSb,Training 
for kind infrrmatin. 

Cert 	
to 	Cue- 

1€ 



' 51 EPEu.A/D 	
r 

	

4NNCU 	,I 	 /v•q' 

The Insi)ec0r General(ers), 
Ministry of Home Affairs, 
Office of Lh e  Direc t or General,SSBp 
Eas. Block No,V,R.K.Puram, 
NEWUELHi....1 10066. 

Subjc 	Deparrnenal inquiry againsk Shri J.Borah,F0(M) 
rr ntnq Cen re, SSB,Hflonq. 

Ref 	Your Weo.No.9/Es /S53/A—i/97(5)6945-47 dated 
24,1,2000 and even nurriber 6945-47 dated 24,1.2001 

Sir, 
Kindly Fefer to your memo on 4 h .stibjec 1  cited 

above I beg o draw your kind aen.ion ha' the enquiry 
has been compleod on 13.10.2001 and tili to day I have 
no received from you end. 

1ha Sir, I have already clarified all the crges 
imputed on rnevide my appiicaion daed 19,6.2000 and also 
through withesses by whom the charges were framed against me 
during the course of enquiry. 	 - 

Due ¶.o pthlonged suspension wiThou 4  any cause I 

became rus 4 raed and I aQain apoe1 for your kind info 
ma ion r1a' .1 have no 4  done any civi!ie wrtich w 	were 
prejudicial o the ineres' of Training Centre,Haflong and 
also SSB. 

I herfore,cordiallY request you to kindly look 
into the maer personnaly for which act of your kindness 
.1 shall rerniin ever graeful to you. 

Yours faithfully, 

/ 

( 
JAJN.SiiA' bORAH(FU(M) 

Taininq Centre,k4af•long. 
Haflong,N.C.Hills(Assam) 

Fo 	eiJe 



~P 

The Inspector General(Pers) 
Minis 4 ry of Home Affairs, 
Office of the Directhr General,SSB, 
East Block No.V,R.K.Puram, 
New Delhj..'110066. 

Subject 	Departmental Enquiry against Sh.J.Borah,FO(M) 
Training Cen're,Hf1ong. 

RespectfuIy I beg to convey best of my regards 
with fervent request for correction of reference 	numbers 
menioned my applicaion dated 12.2.2002. The reference 
number may kindly be read as under 

Ref;— SSb Dte.No,9/EctV$3/A?I/97(5) 3223 
daked 31.5.2000 and order even number 
6945-47 daed 24.11.2000. 

I,again cordt3lly requesyou,fqr consideraionc7, 
my prayer as I am suffering  from nenal tension due to 	/ 
prolonge suspr;nsior, 	i.e.wih effect from 10.3.2000 withou 
ny rr'.on for which Act of your kin(lness 1 shaLl remain 

I 	 •jI 

Y() i r 	fi. 'hfl lv, 

' 

( 
JAJNESWAR O•RAH) 

Field Officer(Mess) 
I raifliog Lertre,Ha1Icr1g 



-' 
* 	A 	 - 

/-JA/NC)U,Zc. - 
'I 

p. 	 •-- 	 - 

Shri V.K. Mallik, U.S. 
Director General, SSB, 
Minitry of Home Affairs, Govt. of India 
East Block No.V RK Puram 
New Delhi-l1O065 

Subject: 	Depaitnientat enquiry against Shri Jajneswar Borah FO (M) Training Centre 
Haflong. 

Ref 	SSB Dte. Memo No. 9fEssi./SSBi'A-1/97(5) 3223 cIt 31.5.2000 and order No. 
9/EtfSSBfA-1f97() 694547 dt.24;11.2k 

With due iepect and humble subtm:sion that your good honest the following few lines for 
favour cfyt kind conidetation and necery actii please 

Hoifble Sir, The Dy. Inspector General Training Centre 7  Hafiong had suspended me on 
contemplating departmental proceeding vide order no. I / I / Estt. 1 2000 / 32 dated 10.03.2000 (copy 

• 

	

	enclosed). As I was not aware of-causes of suspension and also my faults, I had requested to intimate 
the causes of suspension on 21.3.2000 (copy enclosed): 

On. 22.3:2000 Senior Instnctor (Admn.) conveyed the remarks of Dy. Inspector General • 	
Ti-aining Centre. Haflong on my application which is reprochiced as under- 

"The reasons for suspension will definitely be communicated to the 
delinquent Govt. Servant concerned in due course." 

On 22.6.2000 I had recived SSB Dte. Memo. No 9/Esst./SSB/A-1/97(5) 3223 dt. 315.2000 
along with articles of charges statement of imputation of misconduct in support of Article of charges 
and list of documents and list of witnesses by whom.the Articles of charges were proposed with 
direction to submit reply within I O(ten) days of receipt of memorandum. . * 

And accordingly I had subthitted my written statement within the time limit with best of my 
knowledge, sworn in the name of God, cleared all the charges imputed on the vide iñbnio as apropos, 
through the Dy. Inspector General SSD, TrainingCenlre, Haflong on 19.6.2000. 

An inquiry was started on 22.3.2001 and completed on I8.10.2001. I had cleared all the charges 
through documents and also witnesses by whom the Articles of tharges were framed against mej  but till 
date I have not received any,  direction from SSB Dte. - 

Hoifble Sir, due to prolonged suspension I am cuèring from mental depression for given un- 
necessary harasment i.e. with eftèct from 10.3.2000. 	 - 

I, therefore, cordially request you kindly look in to the matter personally and necessary 
instructions may kindly be passed to the quarter concerned to revoke from suspension for which act, of 
kindness, I shall remain ever grateful to you. 

. 	 Yours faithfiuly, 
-5(1- 

(JAJNESWAR BORAH) 
• 	. 	 - 	 Field Officer (Mess) 

- 	 - 	Under Suspension 
Training Centre, Haflong. 

Cbpvto: 	- 	 - - - 
	I) The D. ?npector General7  .SB7  Training Centre. Hafiong for information 

Shri-B.K. Chalcravorty. Area Or,aniser (Admn.)  
inquiring officer qf Departmental tsnquily against J. Borah, FO(M) Training. 	Centre, 

•Hafion,gfôrin,fbrmation. 	 - 	 - 	- 

• 	 . 	

. 	

*. 


